1359 . Representation of KARTIKA 13, 1888 (SAKA) Baniing of COD=— T3

the People (Amdt.)
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18.02 hrs,
STATEMENT RE. BANNING OF
COW-SLAUGHTER

- The Minister of Home Affairs (Shri
Nanda): A demand for banning the
slaughter of cows has been pressed
over the last several years in one form
or other and from different platforms.
Government have been aware of the
need for taking effective steps for
banning cow-slaughter, organising
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agriculture and animal husbandry on
sound lines and preserving and im-
proving the breeds of cows and calves
and other milch and draught cattle,
Our Constitution itself directs that
such steps should be taken, Some of
us in this House will recall that art.
48 of the Constitution, which lays
down the Directive Principle of State
Policy regarding improvement in the
breeds of cow and cattle and the pro-
hibition of cow slaughter, was support-
ed by almost all sections of opinion
when it was debated in the Constitu-
ent Assembly. This Directive Princi-
ple recognises the importance of cattle
preservation in a country the economy
of which is predominently agricultu-
ral.

“Banning of

After the Constitution was promul-
gated, a large number of States enact-
ed, one after another, legislation to
give effect to the principle contained
in art. 48. My colleague, Shri Subra-
maniam, pointed out in a statement
which he made on the subject in the
last session of Parliament on August
23, 1966, that Bihar, Gujarat, Madhya
Pradesh, Maharashtra in the Vidarbha
region, Mysore in the old Mysore area,
Orissa, Punjab, Rajasthan UP,
Jammu and Kashmir and Delhi had
imposed total ban on cow slaughter as
interpreted by the Supreme Court
Partial ban had been introduced by
Andhra Pradesh in the Telengana re-
gion, in Assam, in Madras, in Maha-
rashtra in the former Bombay area
and in West Bengal. He had also said
that Government would bring to the
notice of the State Governments the
need for having legislation in terms of
the Directive Principle of State Policy.

In pursuance of this announcement,
State Governments were addressed by
the Food and Agriculture Ministry.
I also addressed the Chief Ministers of
State Governments, where only par-
tia] ban had been introduced, as well
ag Governments of Union Territories
on 8th October, 10966, drawing their
attention to the matter. We have ask-
ed the State Governments, where
such ban does not exist at present, to
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bring forward legislation for the pur-
pose of prohibiting the slaughter of
cows and calves and other milch and
draught cattle, As far as the Union
Territories are concerned, steps to un-
dertake appropriate legislation will
be taken immediately.
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Shri Nanda: These are side ques-
tions. 1 made a statement of policy
on the subject, It is not a question
of banning slaughter of all cattle,
there can be slaughter houses for

other purposes.
Bhri Bade: Cow slaughter.

Shri Nanda: That is not right. So,
far as cow slaughter is concerned,
the U.P. Government has already im~-
posed a ban, Therefore, nobody car
slaughter a cow there anywhere.
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The Minister of Labour, Employ-
ment and Rehabilitation (Bhri

Jagjivan Ram): Let public opinion be
also created in these States.
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18.11 hrs,

STATEMENT RE. LOCATION
STEEL PLANT

The Minisler of Iron and Steel (Shri
T. N. Singh): Government's think-
ing in regard to the pattern of steel
production during the Fourth Plan is
firstly an expansion of the exisling
plants and the pulting up of one in-
tegrated steel plant going up to 17
million tonnes production at Bokaro

OF

the nuclie of facilities which will be
developed into full-fledged steel plants
later.

Government's ‘basic objectives are

.the best utilisation of available re-

sources in the national interest, dis-
persal of industry for the greatest pos-
sible development of all regions and
the spreading of employment oppor-
tunities throughout the country. The
Government of India are aware gf the
widespread desire among and the as-
pirations of the people of Andhra Pra-
desh, Mysore and Madras to have steel
plants located suitably in their areas
to utilize iron ore deposits found in
these areas or nearby, In a democra-
tic set-up such as we have in India
it is obvious that the wishes of the
people will be fully taken into account
in making decisions. The Prime Min-
ister has already said so in Hyderabad
when questioned on the location of
future steel plants in India,

It must be realised that a dercision
on the location of future steel plants
is a very complex matter involving a
number of economic, technical and
other considerations, I would appeal
to Members of the House and to the
public in general to have patience
and to give an opportunity to Govern-
ment to consider all the factors in-
volved in a dispassionate and objective
but, nevertheless, sympathetic way.
The leaders of the people and the
party to which T have the privilege
of belonging will not deny justice to
any part of the country while acting
completely in the national interest.

Shri Ranga (Chittoor): I would
like to know whether the Government
had any idea of implementing the
recommendations made by the techni-
cal consortium in addition o satisfy-
ing the demands of other are as also in
Madras and Mysore in regard to the
steel plants because 1T do not know
whether I have heard him aright He
does not seem to have made any kind
of offer to assure the Andhras



